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Theappllczoni’ ha"si]"frled ’rhls OA ’rhereby chdllengmg rhe‘_

’rrdnsfer order dc’red 5 72010 whereby in exercise of the powers
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conferred Under Pdrd 17? of Kendrlyd ded!dyd Sdngdr‘hdn

Trdnsfer Gurdeunes Sm’ruOmwo.r Ydddv TGT (P&HE) hC.'S beenf
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transferred from Kendnyo ,Vrdyoloyo (KV),- Jhunjhunu to. KV No.3,

Jolpur at her own reques’r Wthh is effective from 1.9.2010. The case
of the oppllconr is fho’r he wos transferred on drsplocemem‘ from KV
i "~; R

No.5, Jaipur - ’ro KY Nqsrrobod in publlc interest in order to
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occommodc’re d ' Teacher who has completed tenure in
~ hard/priority area. The grieﬁy,'g;:noe of the applicant is that in terms of
Para 15.1 where a. pérSon has been displaced on account of
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occomnjodo’rin"‘g crperson\:who lh':os"served'in. hard/priority area, the

requesi‘lof-’rhe ars;;roceéfr*oi'{f}r;admgoﬁon to rhe choice oloees has

to be consrdered dgornér .fhe \voconcy onsrng up’ro 30”‘ November
: { Py

of,fhe year. Th'us ocr:orojrng to rhe oppllconr |n terms of this

pro-\/isron‘ 'eon’ro‘ivn:‘eqi rn‘ri’ci:ro :-I1:5.l1—- of the ’rronsfer g‘uidelines, ’rhe |

oppliconi‘ ‘being\cifié,‘plqct‘eé:-vhpgsf;_io be adjusted at Jaipur against the -

v'occmcy whi'ch'i-s goin"gfj= ‘rd- fdll vacant at KV No.3, Jaipl.rr w.e.f.
?‘ "-'

] 9.2010. whereos ’rhe comperent authority vide impugned order
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Ann.A/] hos ironsferred respondenr No2 and she hos-been

drrec’red ’ro reporiL for dujy o?ihe Principal, KV No.3, Jaipur on or
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after 1. 92010| T
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2. I have. heard. the ,,leorned counsel for the applicant at
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- 3. From ’rhe morerlol ploced on record r’r is evident that i’he
3 opphcon’r hcs olso modelr‘epresenfohon dated 19 7.2010 (Ann A/5)
followed by ono’rher represanrohon do’red 2.8.2010. (Ann.A/7) which

hos been forworded to..fhe \,ommrssroner KVS Headquarter, New
‘ b
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" Delhi ’rhrough proper chonnel by the Pnncrpcl KV, Nasirabad. The '
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respondent 'NIO.T io de’clléie represenfchon of ’rhe oppllcqm Ann.A/7
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by passing 'recéonec’if;;.énd "speaking ordér‘ preferably before

31.8. 2010 cxnd in cmy case not lcn‘er than one month from the date of
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receipt of ’rhls order Ordered{qcco_,rdingly.
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4, Wl’rh'fhese):lc;bsér‘viotlon's fhe QA is dlsposed of at odm|5510n
stage. N 2 M |.|[ ,,
5. The Reg‘i,sjﬁy;'izsl‘; J;ilr'ec’red ;ro send a copy of this order to
respondeni No 1. h‘ Wl||| alsp =bzeje.lpermlsmble for the czpphcom‘ o) mcxke:
copy of ’rhls orlaver; qvaulqlbie 'ro respondenf No.1 so that he can
deC|de'rhe represem‘ahop j)(;?eIQIflously \
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